FIR No. 0593120
PS Paschim Vihar West

23.06.2020
oot This is an application for releasing vehicle No. DL-1LT-3039 on superdari.
resent:- Ld. APP for the State.
Applicant Indresh Kumar Jha with counsel.

Y na ) A ~
Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.

Instead of releasing the vehicle on superdari, I am of the considered view that the vehicle has
as Sunder Bhai Ambalal Desai Vs. State

be released as per directions of Hon'ble Supreme Court in case titled
d by Honble Deln

of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has heen reiterate
ated 10.09.2014 wherem i

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 d

has been held that :
“1_ Vehicles involved in an offence may be released to the rightful owner after preparng detaied
e, valuation report, and a security bond.

d be attested countersigned by the complainant, accused

panchnama; taking photographs of the vehicl
2. The photographs of the vehicle shoul

as well as by the person to whom the custody is handed over.
pon during the trial. The panchnama and

3. The production of the vehicle should not be insisted u,
along with the valuation report should suffice for the purposes of evidence.

and permission for sale thereof should be the general norm rather than the

photographs
4. Return of vehicles

exception.
Il issue notice to the owner and the insurance company

5. If the vehicle is insured, the court sha
lines to take the vehicle or informs that it has

of the vehicle. If there is no response or the owner dec
d its right in the vehicle to the insurance comp
le may be ordered to be sold in auction.

for disposal
any and the insurance company fails to

claimed insurance/release

take possession of the vehicle, the vehic
6. If a vehicle is not claimed by the accused, owner, or the insurance company or by a third
o be sold by auction.”
ghicle No. DL-1LT-

person, it may be ordered t
Considering the facts and circ

3039 in question be released to the rightful/registered owner
panchnama of the vehicle

umstances and law laid down by higher courts, v
on furnishing security bond as per valuation report

and furnishing of security bond as per directions of

of the vehicle. After preparation of
the vehicle shall be released by the 10.
iled in the court alongwith charge sheet. Copy of this

Hon'ble Supreme Court,
panchnama and valuation report shall ﬁ\:\‘lq/
2ol b

order be given dasti t0 applicant.
10 is directed to release the vehicle after verification

of the insurance of the vehicle t

question. A
(Deepa il
DutyMM THC/Delhi
23.06.2020
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Babu Ram Goswami Vs.
Chhotu Gupta & ors.

23.06.2020
Fresh application has been received uls 200 Cr.P.C.
Present : Ld. APP for the State.

None for applicant.

Let the matter be put up before the court concerned for

consideration for 03.07.2020.

Counsel for applicant be informed on his mobile number qua

the NDOH.

Ahlmad is directed to do the needful.
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date of hearing/purpose fixed.

FIR No. 0694/20
PS Nangloi

23.06.2020

This is application for grant of bail
applicant/accused Sikander.

on behalf of the
Present : Ld. APP for the State.

None for applicant.

Let report be called from the 10/SHO concerned for
26.06.2020.

Ahlmad is directed to inform the counsel/applicant on his

mobile number/E-mail ID, if any, mentioned on the/application qua the

DutyMM (Wé&sBAAC/Delhi
23.06.2020
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IN THE MATTER OF:-
gtate
cr_wfwgo V/s NOT KNOWN
("f@/ b oot RS

i ®) FOR RELEASE THE VEHICLE BEARING NO.
DLASLT9524 ON SUPERDART ON BEHEALF OF TEE
APPLICANT/RIGHTFULL OWNER NAMELY ASHISHE KUMAR.
MOST RESPECTFULLY SHOWETH: -

1. That the above said vehicle bearing no. DL4ASCIS322
has been impounded by the Police o0IIZC-z-S of
P.S:Nihal vihar , Delhi in the azbove noted cas=.

2 ‘Thoe the applicant is the rightfull
owner/registered owner of the above said wvehiclse.

3., hat Ehe applicant/owner wants to relsass Ihs
above said Vehicle on superdari by this =oT ble
court-

4. That the applicant/owner undertakes to produce IhS
above said Vehicle before this Hon'ble court 2as
and when required/ directed by this Hon'blse cour-

Prayer: - L Gy
It is most respectfully prayed tThat tas S =

: release the above =2

court may kindly be pliessed k0 BSLEHSS e o

S la wdd

rdari to the applicant/owner/
terest of justice.

Vehicle on Supe

person 1in the 1in X
%
r 4

b 4. F 4
X T AN
APRXICANL

3 3 ¥ O |
Ashish humal

~ )
&g oY Dy am - ¥y

g!{(\- b}t. g‘i—\. (§% :,'.A.k\f
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FIR No. 008273120
PS  Hari Nagar West
District

23.06.2020

This is application for release of vehicle bearing no. DL-1ZB-6924 on

superdari.
Present : Ld. APP for the State.

None for applicant.

Let report be called from the 10/SHO concerned for
01.07.2020.

Ahlmad is directed to inform the counsel/applicant on his
mobile number/E-mail ID, if any, mentioned on the application qua the

date of hearing/purpose fixed.

.06.2020
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FIR No. 130720
PS Punjabi Bagh

23.06.2020

IL"S— iS_‘ithlicmion for release of vehicle bearing registration no. DL-
'."s:’\B-iu.-.O On superdari on behalf of the applicant Sanjay has been
oved. '

Present Ld. APP for the State.

None has appeared on behalf of the apphcant despe

repeated calls.

i 1,
$ i

Record reveals that earlier also none had appearer
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

Scanned with CamScanner



e FIR No. 000928119
PS Punjabi Bagh

23.06.2020
At 1.15 pm

At this stac icati
= ge, application i
Ishwar Kumar. taken up again on the request and appearance of Sh,

This is an i i
application for asi i i 3
releasing article i.e., mohile phone make Samsung J-8 on

superdari

Present:- Ld. APP for the State.
Apphcaljt Ishwar Kumar in person.
IO has filed his reply. Taken on record.

) » Instead of releasing the articles on superdari, | am of the considered view
:::l(ét(Jtilz gﬁ‘r‘;'de h?gshto_ be released as per directions of Hon'ble Supreme Court in case
of e l:i . er al Ambalal Desai Vs. S_tate of Gujrat, AIR 2002 SC 638. The view

: on b19 Su.preme Court has been reiterated by Hon'ble Delni High Court in case
litled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it

has been held that

' 59 The‘ valuable articles seized by the police may be released to the person,
vvh(),‘/n the opinion of the court, is lawfully entitled to claim such as the complainant at
whose house theft, robbery or dacoity has taken place, after preparing detailed

panchnama of such articles, taking photographs of such articles and a security bond.

60. The photographs of such articles should be attested or countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.
Whenever necessary, the court may get the jewellery articles valued from a government

approved valuer.
G1. The actual production of the valuable articles during the trial should not be
nsisted upon and the photographs along with the panchnama should suffice for the

purposes of evidence.”
Considering the facts and circumstances and law laid down by higher courts,
uestion i.e. mobile phone make Samsung J-8 as per seizure memo be

articles 1 g
released to the rightful owner on furnishing security bond as per valuation report of the
O is directed to get the valuation done of the articles prior to

mobile phone in question. |
the release the same to the applicant as per directions of Hon'ble Sdpreme Court.
panchnama and valuation report shall be filed at the tim of filing charge sheet.

Copy of this order be given dasti to applicant.
Previous date given i.e. 01.07.2020 stands cancelled.

(Dqujjﬁ%(dmar—\)
DutyMM (West)/ THC/Delhi
23.06.2020
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) FIR No. 342119
PS Nihal Vihar

23.06.2020
Present - Ld. APP for the State.
Ld. counsel for accused.

Report received from the Jail Authority concerned

As per the report of the Jail Authority concerned, the accussd

was not released from the Jail as his address is yet to be venfied

In view of the above, no further action is called for

The application stands disposed off. Q‘\

(Deep
DutyMM (WestTHC Dain
23.06.2020

Scanned with CamScanner
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OFFICE OF THE DUTY M.M. WEST; TI5 HAZARI COURT:
DELHI
PROFORMA FOR URGENT HEARING
(TO BE FILLED LAWYER/LITIGANT)

(FOR CRIMINAL MATTERS)

1. Brief description of the case application: 10 427 Cr ¢

2. Name of Judicial District WEST
) }0 3. FIR NO. and Police Station : 113/2020, P.5. PASCHIM VIHAR EAST
\, 4, Offence Reported:

5. Whether the chargesheet has been filed and if so, the Name of the trial

- court: YES

tl‘x’ﬁ?/t}hc application is first application: YES

%
5 rbg.(%;rounds on which urgent hearing is sought(kindly attach all relevant
O.r
q/) documents e.g. medical record/death certificate etc.): That the accused
/

is in side the custody since 02 03.2020 in the present case investigation Is

completed and charge shect has already filed by the 1.O before the concern

court.

9. Any other relevant in formation:
(NAME OF THE APPLICANT WITH PARENTAGE, ADDRESS, MOBILE NO. & E-
MAIL) : PANKAJ 5/0 SH.INDER JEET R/O B-24B OLD SLUM
QUARTER PASCHIM pURI PASCHIM VIEAR WEST DELHI-

110063

PARTICULAR OF THE ADVOCATE

1. SIGNATURE OF ADVOCA'I‘E:__Sf:‘firnél;*{f)f:‘;
2. NAME (IN BOLD LETTERS): ROSHANLAL ADVOCATE

3. ENROLLMENT NUMBER : D/35/09
:CH.NO. C-129-130,C.L. JOSEPH BLOCK

TIS HAZARI COURT DELHI-54
: 9873100053

4, ADDRESS

5. MOBILE NO.
6. E-MAIL ADDRESS s advroshan2009% gmail.com
all the fields are mandatory. Incomplete form shall result in

*note !
ection of the application,

summary rej
‘ _‘m
Scanned with CamScanner



FIR No. 17512019
PS Tilak Nagar

23.06.2020

This is application seeking status report qua the release of the
accused persons namely Inderjeet Singh and Parminder Kaur in

terms of order dated 16.06.2020 and 18.06.2020 passed by Ld. Duty
MM West District, THC Delhi.

Present - Ld. APP for the State.
Ld. counsel for applicant.

In view of the submissions, let report be called from the Jail
Authority concerned qua the status/release of aforesaid accused persons
in the present FIR on 26.06.2020.

aj
HC/Delhi

(Deepak
DutyMM (We

Scanned with CamScanner
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\ FIR No. 82/18

PS Moti Nagar
23.06.2020

This is application for production of the accused through Video
Conferencing.

Present : Ld. APP for the State.
Ld. counsel for applicant.

Ld. counsel for accused/applicant prays for nouce 10 DE

) W

issued to the 10 for taking the appropriate action in present F1i2.

In view of the submissions, let notice be issued 10 e 1O for
filing status report in the matter for 01.07.2020. ﬁ
|

(Dee Kumar-1)
DutyMM (West)/THC/Delhi
28.06.2020

Scanned with CamScanner



FIR No. 137/2020
PS Punjabi Bagh
23.06.2020
Present : Ld. APP for the State.

None for applicant despite calls.

Let fresh reply be called from the Jail AUIRCIE ===

terms of previous order dated 13.06.2020 for 30.06f.3020-

Scanned with CamScanner



23.06.2020

Present -

FIR No 205/15
PS Tilak Nagar

Ld. APP for the State.

None for applicant despite calls.

Be put up with bail order of accused, if any, on 29.06.2020.

Ahlmad is directed to do the needful. :

Scanned with CamScanner



FIR No. 00521
PS Tilak Naga

412026
r

23.06.2020
This is application for filing untrace report of the vehicle beanng no.
DL-1CAC-2132.

Present : Ld. APP for the State.
Ld. counsel for applicant.
Report not filed.

1 ir N

Let notice be issued to the SHO PS 1

i . T .
status report of the abovesaid vehicle on 04.07.2020. \\
" A

Scanned with CamScanner



e.FIRt No, 037981/19
pS Manglol

P P
23.06 ({{)1,’{)'

This is application for release of the vehicle bearing no. DL-4SCK-

8608 on superdari.

Present | Ld. PP for the State.

Ld. counsel for applicant.

IO ASE Sunil Kumar has filed report. HOWEVEL the vehicle
with the number

number mentioned in the report does not match

mentioned in the application.
IO with the

pccordingly, let fresh report be called fro

correct vehicle number.

Be put up on 26.06.2020.

Scanned with CamScanner



FIR No. 24517118
PS Punjabi Bagh

23.06.2020
I;cn‘s 'S application for release of vehicle bearing registration no. GJ-
12CD-1283 on superdari on behalf of the applicant has been moved,

Mroen . -
Present Ld. APP for the State.

None has appeared on hehalf of the apphcant despite
repeated calls,

Record reveals that earlier also none had appeared 10
pursue the present application. It appears that applicant is not interested

In pursuing of his application.

e

Accordingly, the present application is dismissed for non
prosecution. Q
(Deep mar-1)
DutyMM (West)/THC/Delhi
23.06.2020
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FIF No. 49712020
PSS Paschim Vihar

23.06.2020
This is application for release of mobile phone make VIVO Y-15 on
superdari on behalf of the applicant Shankar has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the apphcant despite

repeated calls.

Record reveals that earlier also none had appeared 10

pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is issed for non

prosecution.

(Deepak Kumar-I) -
DutyMM (Wept)/ THC/Delhi
23.06.2020

Scanned with CamScanner



FIR Mo, 21412020
PG Paschim Vihar

23.06.2020

This is applicati
Pplication for release of vehicle bearing registration no. DL-

4SBK-3282 o
, on superdari : nplic i as
been moved. art on behalf of the applicant Kalicharan has

Present . Ld. APP for the State.

None has appeared on behalt of the applicant despite

repeated calls.

Record reveals that earlier also none had appeared o

w
4

pursue the present application. It appears that apphcant 1s not interesie
in pursuing of his application.
Accordingly, the present application i:«;/ixsnm;:-‘;cc'i for non

prosecution.
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St. Vs, Habibul

23.06.2020

_Ti“s 'S application for calling the report from the SHO PS Moti Nagar
regarding the status of accused Habibul.

Present : Ld. APP for the State.

None for applicant.

L.et report be called from the SHO PS Moti Nagar qua the
slatus of accused for 27.06.2020.

Ahlmad is directed to inform the counsel/applicant on his

mobile number/E-mail 1D, if any, mentioned on the application qua the

date of hearing/purpose fixed.

(Dee[:i/zléw_'uﬁiar-l)
DutyMM (West)/THC/Delhi
23.06.2020
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FIR No. 213/19
PS Khyala

23.06.2020

egarding the release of

This is application for calling the report r
fi from the Jail.

accused Prince @ Sukhvinder @ Sonu @ Bar
Present : Ld. APP for the State.

None for applicant.

Let report be called from the Jail Authority concerned qua the

status of accused for 28.06.2020.

e counsel/applicant on his

Ahlmad is directed to inform th
mobile number/E-mail D, if any, mentioned on the application qua the

date of hearing/purpose fixed.
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FIR Mo. 286/20
PS Mundka

23.06.2020

This is application for release of vehicle bearing no. DL-155-7564 on
superdari.

Present - Ld. APP for the State.,

None for applicant.

Let report be called from the 10/SHO concerned ‘or

26.06.2020.

Ahlmad is directed to inform the counsel/applicant on his
=

mobile number/E-mail ID, if any, mentioned on the application gua th

date of hearing/purpose fixed.

\ ?st)lTHC/De\hi
.2020
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FIR N0.01.0934/20
PS Nihal Vihar

Q

2

U

.06.2020

This is application for release of vehicle bearing no. DL-4SCP-9649
on superdari.

Present : Ld. APP for the State.
None for applicant.

Z‘ ; .() ).Z()tl(),

plicant on his

Ahlmad is directed to inform the coun

)

. . . 5
mobile number/E-mail 1D, if any, mentioned on the

date of hearing/purpose fixed.
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FIR No. 020414117
PS Moti Nagar

23.06.2020

This is application for release of vehicle bearing no. DL-3SDK-6158

on superdari.

Present . Ld. APP for the State.

None for applicant.
Let report be called from the 10ISHO concerned for

02.07.2020.
Ahlmad is directed to inform the counse\lapp\icant on his
hcation qua the

if any,

mobile number/E—ma'\l 1D, mentioned on the ap

date of hearing/purpose fixed.
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FIR No., 0176/2020
PS Nihal Vihar

23,0000

This is application uls 167(2) CrP.C on behalf of the accused
Deepnarayan Dubey for grant of bail.

Prosent Ld. APP for the State.

None tor applicant.

Lot report be called from the 10/SHO concerned for

29.06.2020

Ahlmad is directed to inform the counsel/applicant on his

a the

mobile number/E-mail 1D, if any, mentioned on the application q

date of hearing/purpose fixed.

DutyMM
23.06.2020
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\ HR No. 541/2019
,, PS Nihal Vihar
St Vs. Parvesh sio Sh.

Ganga Prasad

23.06.2020

This is i icati
Lol recbz?x! application of accused Parvesh slo Ganga Prasad has
€ived from the Jail Authority Concerned.

IR Aot e
WG I UYUOLaEiTe N RITE D

P oD o L. _
"-TC\HCU\_S LeRVILN Tl ‘T‘:T."YL =
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FIR No. 728/2019

PS Nihal Vihar

St. Vs, Parvesh slo Sh.
Ganga Prasad

23.06.2020

This is bail applic

- S S
ation of accused Parvesh slo Ganga Prasad has
been received fron

1 the Jail Authority Concerned.

Present : Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

Let notice be issued to the IO/SHO cong
report in the matter for 26.06.2020.

for filing the

O l\' - D‘ )’,‘ }—L.L C] (8]
(P V‘OU CL,)'\V)'C Q C.PD ch (
TEW <

Ccp“wg aeﬁ{ N;POM'
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FIR No. 66312020
PS Nihal Vihar

AV BN TR G
23.006 3 l‘.‘,\\\‘

A bail i . .
_ itk application of accused Amandeep Singh slo Jitender Singh
has been N

oeeh tecewed from the Jail Authority  Concerned in FIR
NQ.063/20 PS Nihal Vihar

Present Ld. APPE for the State.

ShoA K dha Remand Advocate in person.

Lot notice be ssued to the 10/SHO concerned for filing the

VoOTYNYET 11> Mg 2y BN Fong DL MY DAY
report in the mattey for 26.06.2020.

>

ik ; }
“;\N\'\k‘}\\\\;'\ .\'C-}‘L"* 05 )”_JZ Uh/ )é o,r\.:)/ EQ C!L\D
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| a '
been rece:vvqum'cﬂhmv of accused Parvesh sig Pratad
rom the Jai Authority Concerned R
Prescoes
rese LO.APP for the Siare
S}"‘ fa K _:.,",’. Romarnd fd
4, Kemand Agdvocate in pers

Deepak Wumar-i

UTic -

Ty A2 s | A

-~ s’ nt{/’/“‘"_-i‘
23 0572020
. i §
F‘.’Cl‘cub Cen Vi CH G :—-z,f:%' ¢4 U crrenn t F

g ' w A # 2w = 5 P :":

‘:Q”U,’ }c;,{ NDow \
1 "
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FiR Mo. 25%9/2019

PS Mihal Vihar

st. Vs, Parvesh slo Sh.
Ganga Prasad

22 VET TS
23.06.2G20

g:lg - Eaa}i] application of accused Parvesh slo Ganga Prasad has
~en received from the Jail Authority Concerned.

Present : Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

Let notice be issued to the I0/SHO co#
report in the matter for 26.06.2020.
(Deepak

DutyMM (W
23.0

Previcus

Ca\\uJ gw Ny
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. FIR No. 57212019
PS Nihal Vihar
5t. Vs. Parvesh slo Sh.
Ganga Prasad

23.06.2020

This is bail application of accused Parvesh slo Ganga Prasad has
been received from the Jail Authority Concerned.

Present : Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

sl tHos
Rk

Let notice be issued to the 10/SHO concerned for fiking the
report in the matter for 26.06.2020.
if any., be ais

Previous conviction report of the accused.

called for NDOH.

(Dee ' Kumar-1)
DutyMxf (Wast)/ THC/Delhi
23.06.2020
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) FIR No. 743/2019
PS Nihal Vihar
St. Vs. Parvesh s/o Sh.
Ganga Prasad

23.06.2020

'tl)'his is bail application of accused Parvesh slo Ganga Prasad has
€en received from the Jail Authority Concerned.
Present : Ld. APP for the State.
Sh. A. K. Jha, Remand Advocate in person.

Let notice be issued to the 10/SHO concerned for filing the

report in the matter for 26.06.2020.

Previous conviction report of the accused, if any, be also
called for NDOH. '

Scanned with CamScanner



FIR Mo, 15412019

PS Nihal Vihar

5t Vs, Karam Singh @
Santi slo Sh.  Ronak
Singh

23.06.2020

This is baijj application of

Si

_ accused Karam Singh @ Santi slo Ronak
ngh has been received fr

om the Jail Authority Concerned.

Present - Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

Let notice he issued to the 1Q/SHO concerned for filing the
report in the matter for 26.06.2020.

Previous conviction report of the accuse
called for NDOH.

any, be also
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FIR No. 354/2019

PS Nihal Vihar

St. Vs. Parvesh slo Sh.
Ganga Prasad

23.06.2020

This is bz}il application of accused Parvesh s/o Ganga Prasad has
been received from the Jail Authority Concerned.

Present : Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

Let notice be issued to the I0/SHO concerned for filing the
report in the matter for 26.06.2020.

Previous conviction report of the accused, if any, be also
called for NDOH.

23.06.2020
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FIR No. 44090/201%
PS Tilak Nagar .
St. Vs, Karan & Pandr

slo Sh. Chander Prakash

23.06.2020
;’l?is IS bail application of accused Karan @ Pandit sio T;r:**z::e'
rakash has peen Feceived from the Jail Authority Concernss.
Present -

Ld. APP for the State.

Sh. A. K. Jha, Remand Advocate in person.

Let notice be issued to the I0/SHO concernad for fiiing 1+
reportin the matter for 26.06.2020,

called for NDOH,.
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E HON'BLE coumT o
MAGISTRATE -,,.vzgi:::.;y;.,?’.::“" WMETROPOLITAN
1 ST UISTRICT. TIS HAZARI COURTS, DELK
nre-.
i o g
(no|1° "% p .
AW SONG.75 A
A DT. 17/09/2019
f/”L RAJAURI GARDEN
)

OMPLAINANT FOR CALLING

1. That the applis

Cant is the complainant in the present DD No.
75 A dt.17/0%/2020.

2. That the SHO of th

¢ P8 Rajauri Garden is not giving/telling
the progress report on the said DD and not registering the
FIR.

PRAYER:-

It is, therefore, praysd that this Hon'ble court may kindly
be pleased to call the status report in the above said DD from

the SHO, in the interast of justice. N
i ) “i{
7 '\\
Delhi

Dated: 12-06-2020 Applicant/Complainant

{(Bharti D/o Lt. Sh. Harbans Lal)
R/ F-400Q, Raghubir Nagar,
New Delhi-110027
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Fige Mo, 413120720

24 tAundba

ufs 393 Dot b zeise fut
Ot Ve, Harpal @ Vah

23.06.2020
At 2.45 pm

Application

taken again : .
for accused. Up again at the request and appearance of Ld, counsel

drac .
Present - Ld. APP for the State.
Ld. counsel for accused.

This is an application for bail filed on behalf of the accused,

Froae
5 1AL

Heard. File perused. Accused is in JC since 17.06.2020. vecoyery

riesriincd
} \r)(:f-;h LA

already been effected. No fruitful purpose shall he served hy keeping the accuser
the bars. Considering the facts and circumstances of case, accused is admitted o bail on
his furnishing personal bond in the sum of Rs. 10,000/- with one surety of the like:
amount and further subject to the condition that accused shall join the investigation as
and when required, shall not contact the complainant/witnesses in any manner an
desist from doing anything which may hamper the due process of law.

Bail application disposed of accordingly.
Copy of the order be given dasti to Ld. Counsel for accused as prayed for.

Previous date already fixed i.e. 27.06.2020 stands tancelled.

r-1)

(Deepak |
540/ THC/Delhi

DutyMM
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Indian Overseas Bank Vs, Mis International Coil Ltd, & Ors,

23.06.2020
Bhant Sh Mohit Tangja, Ld. counsel for apphican
None for respondent

Heard, Peorused.

f—'gs‘a'rif:" the 1N
e :

in view of the submissions and consy
justice, interim order passed on the last date of heanng t &
stands extended ull NDOH.

Be  put up for  purpose fixed 1o appearance
respondents/purpose fixed.

Notice be also issued to the respondents for NDOH

Ep—
Be put up before the court concerned on 02.07.204%

’ -ounsel for apphcant
Copy of the order be given dasti 10 the counsel for apphca

as prayed for.
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jonal Coil Ltd. & Ors.

Indian Overseas Bank Vs. M/s Internat

L =1 notice be issued to the respondent for NDOH.
Be put up before the court concerned for consideration on

(Deep umar-1)
DutyMM (West)/THC/Delhi
23.06.2020
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